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at 9, sia 90(%)| TAT, WT &, YORL/FAS VB, Wa LIB [gs &, faaa : BI e.00 

SATARUT HATH LES 

water WERT 

FERTS WAM Ferre sfatraniad aare Heth 
(AMT aH, UH-at snftt waa aimed uh deat aa a ores aieafaktan) fraa a area. 

TePrater fast 

Hes woo o8%, fei ¢ FA WR’ 

atera 

FERTS wrens ( qa, Fraert a qAfaara) afer, e202. 

PPAF 2ORL/W.H.3¢ /AMIA-2. STAM, TET BEN arent, srsagt Tees wrect ais, Hae atear 
SMAATIST AERTS MSA ats FGA stet aie sl, SAT UPR Aalst Ateciea sae (Art AAS Fara 
freer Sat STA STAT RAT STITT Bae.) AAS Seles BTSs! GSA Sara Aleut WAS APT Tafact wea ws 
uF sat aque fataige eto saa (ara age ran facet saa SA Sta VAT ate are.) Poet Tt 
STAaH BAe; 

ator Sarai, Ferns sosust (ait. a a.) atfetrars, 280% (FeT.280% AT Wc) aT We I-A aT HOTT 3 
(D\c)(i) at UT (A) SIA TART LOTT STA WRU UT Ae HOTA Ax WAT TlS-sHerH (2) (Art aS FaTAT 

fee Sat AMAA SAT PLAT Se Ae.) FAR FST HRT sfreert, arSist Wataa wile, sist, Yas aT 
STARCH CAAT FH. BUNT / STA/ ART / BAH/ ASAT / 20s /28, FAH WB AAANT os TAT “SenAa” A Ast FAIA T 
“Sere wee” a et gage fears 3 TART ovis Tit Silex Atele vies ava Asa ant sat ataaArAT 
AT 25 SS, VX SA VAM SoM fest aren foam frHesqa, sat arpgerea HAT & Ae AGE chee VT 

Set, Sat SPAS Aree ated oT fecdseta are, ster aaa Sta Aleta PRI oT Sea Aers ola 
BICAPAT TST 84 FRAT reas Sat AM oer Set LOTT AH Aa Aaa BRT sratawara wafer eta 

aaa afta crete a fecddeia aren dacioa Gaevle dated, atagesiear Geant Fea Geta gaia, 

VISAS FAH Bio HAART, oR’ Til GAL et are; 

aim Sas, sat atatraarat wet I-A wat Hes 2 (Doi) MT Wess (A) SAT FARM HVT 
AAC TROT UT eT HAA ke TAT Tle-sHeTy (2) FSR FST HR SHR, BTSs aA HET, Fas AT 
Tet beet Aaa, Asa T CIT A wept eet Hae WHT WAST Sat ses AGE seiva srenst 

APT UR-J—REG-8



g AERTS VAT WATT APT AAMT U-F, VET &, 2oRL/TANS LB, Veh LIB 

Tee Sareea Haast SIISISt WAST SST Pars OT MRT STS EO Saar SA Sole HT Saw 
ACA TIA Bret BAT. 

TTA are, Sat aera wT L-A wat HTT 3 (Doi) =AT WSS (A) BTA FIOM PLOT. STAT 
TROT Ue Hele SHOT Lv TAT UlS-HCTH (2) ER WR LUA STITT BIRTH STA HEA AERTS BA TT alfesitat 
ae aise atta ane al aI sat TA oer Svar axtact sre. 
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am | Tart | yar faasenet aan FTA SAF Arete aT Soe AEE AT 
aa wa | UbeagaR «| Sars stethta at 

area aa ota. (aire ex we) 
(8) (2) (3) (x) (4) (&) 

2 | arém | 3x8 BRE.26 RBE.2G Tacs stetrrat reget St ater 

2 | faut | 3g BRZ.EY SRE PRET STAT 

3 | Tee | avs BRC.RO PEB.YE TY & ret 

¥ | ae [ayy Paezey 302.98 fa Sith Ta a TAL Cl Sil 

RET Soret TST 

4 388 93.06 93.02 ay Gaara et 

& 388 BWV BV fees WAT Sears fepot avs SAT 

9 Yoo 20,30 80.30 THTaTS Me ARAL 

é Yok BBH8G BSH.84 DMT aeTe (aT 

Q oe Paar B.A Tepe TART ATEAT 

Ro ¥o RX9.%0 9.80 PRERATA TeorHas 

ae BRR 209.88 209.88 frat AM Gt aM stax cSt STF 
SH TST 

RR B/BoR | R4C.CR R4C.CR AIS SreHTae STeT 

3 vo 82.30 282.30 PRET Aes 

Be BB/ABX_ | VCO.RY 260.8 eA Tet at 

WRIT 3902.28 3083.08 TAT 
att. 

feat 

ALR, qa Tea oH starr 

Aten Toa, AY, A a. a 

a. Fae Vet B¥R,3¥3 Bo BRC 32 

TRL HATH 32S 

Bee BRo Ro BRC BR 

3x3 43 328 Be B¥R             
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Bee 43 38¢ Bwu 388 

Sq ask 388, WOR 8/285 8/385 

B88 388 88/282 S/RBRRA/RER_ | WOR, WOR 

oo 888 RE/RER S/RERRAVV_ | WOR, WOR 

Wok Yor wok 8/808 Wow Wor Woe 

os SIO, Ww R8/R8R Yo RR/ RR, RG 

Yo BR ¥oR 8/¥02%, woe | ¥RY 

BRR &R BAw wRR BRR 

R/ BOR 4 BOR R/ SOR ow WR 

wow SOR, Woe RR/RBR RR/RSRR/ BOK | WOR 

RE/RER \9/88R G/R8 2, 688 BRB Rwe 

FERTSTA UGTA FRA STEMI A ATA, 

a. a. dan, 

wIRATa Sy Uta. 

APT Uk-J—REE-R



% AERTS MAT MATA APT SATMLVT A-T, FAT %, 2RY/TASG RB, Wer WV 

HOUSING DEPARTMENT 

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk, 

Mumbai 400 032, dated 8th June, 2021. 

NOTICE 

MAHARASHTRA SLUM AREAS (IMPROVEMENT, CLEARANCE AND REDEVELOPMENT) ACT, 1971. 

No. Bhusampa-2021/C.R.38/Zopani-2.---Whereas, on representation from the Chief Executive 

Officer, Slum Rehabilitation Authority, Bandra, Mumbai, it appears to the Government of 

Maharashtra that in order to enable the said Authority to implement the Slum Rehabilitation 

Scheme in relation to the Slum Rehabilitation Area mentioned in the Schedule appended hereto 

(hereinafter referred to as “the said Schedule”), it is necessary that the land specified in the said 

Schedule (hereinafter referred to as “the said land”), should be acquired; 

And whereas, as required by the proviso to sub-section (1) of section 14 of Chapter V read 

with paragraph (A) of sub-clause (i) of clause (c) of section 3D of Chapter I-A of the Maharashtra 

Slum Areas (Improvement, Clearance and Re-development) Act, 1971 (Mah.XXVIII of 1971) 

(hereinafter referred to as “the said Act”), the Chief Executive Officer, Slum Rehabilitation 

Authority, Bandra, Mumbai, has, by his Notice No. SRA/Dy.Coll./City/3C/Sai Nagar/2017/19, 

dated the 13th Jaunary, 2017, served in prescribed manner and also by notice published in the 

daily Marathi newspaper “Loakmat” and English newspaper “Business Standard” dated the 13th 
Jaunary, 2017 and also by affixing in the conspicuous part in the premises situated in the said 

land, as provided in section 36 of the said Act, called upon the persons mentioned in column (6) of 

the said schedule, who are the owners of the said land or any other person interested therein to 

show cause, within fifteen days from the date of its publication in the newspapers, as to why the 

proposal to acquire the said land for implementation of the Slum Rehabilitation Scheme for the 

concerned protected slum dwellers should not be sent to the State Government for approval; 

And whereas, the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai, 

after considering the objections received in this behalf for the acquisition of the said land, 

pleading received on behalf of the proposed Co-operative Housing Society of the slum dwellers, 

entries as to the rights in the land record, reservation in development plan and the legitimate 

request of the protected slum dwellers, by his representation dated the 17th February, 2021 has 

submitted the report for the acquisition of the said land; 

And whereas, as required by the first proviso to sub-section (1) of section 14 of Chapter V 

read with paragraph (A) of sub-clause (i) of clause (c) of section 3D of Chapter I-A of the said Act, 
on representation from the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, 

Mumbai, and after considering his report it appears to the State Government that in order to 

enable the Slum Rehabilitation Authority to carry out the development under the Slum 

Rehabilitation Scheme in the Slum Rehabilitation Area mentioned in the said Schedule, the said 

land should be acquired; 

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 14 read with 

paragraph (A) of sub-clause (i) of clause (c) of section 3D of the said Act, the Government of 

Maharashtra hereby declares, by this notice, that it has decided to acquire the said land.
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SCHEDULE 

District Taluka Village | C.T.S. | Approximate Name of the owners or other 

No. area of the intrested person of the land 

land decided decided to be acquired 

to be 

acquired (in 

square 

meters) 

(1) (2) (3) (4) (5) (6) 

1 Mataunga 319 198.16 198.16 Panline Antonio Minguel 
wee D'Sanza 

Division, 

2 : 321 491.64 491.6 Girdharilal Valajibhai 
Mumbai 

3 City 343 328.60 263.46 Minoo Kaekobao Tata 

4 344 382.95 308.96 Vicar of the Church of our Lady 

of Dolours Wadala 

5 396 173.08 173.08 Minoo Kaekobao Tata 

6 399 191.47 191.47 Hirabai Ramchandra Budhaji 

Kini & Others 

7 400 90.30 90.30 Gangabai Gokuldas Master 

8 406 295.15 295.15 Prabhakar Yeshwant Dhiwar 

9 409 244.15 244.15 Goculdas Dayaram Master 

10 410 617.90 617.90 Girdharilal Valajibhai 

ll 412 307.69 307.69 Vicar of the Church of our Lady 

of Dolours Wadala 

12 2/402 158.86 158.86 Girdharilal Valamji bhai 

13 407 141.30 141.30 Minoo Kakobad Tata 

14 16/292 280.94 280.94 The Indian Hume Pipe Co. Ltd. 

Total 3902.19 3763.06 

sq.mtr. sq.mtr. 

Boundaries 

C.T.S. No. On the East by | On the West by | On the North by | On the South by 

Mataunga C.T.S. No. C.T.S. No. C.T.S. No. C.T.S. No. 

Division, 342,343 320 318 324 

Mumbai 

City, 319 

321 320 317 318 322 

343 53 319 344 342 

344 53 318 345 343 

396 395 399,402 2/396 1/396         
  

  
 



  

  

  

  

  

  

  

  

  

g AERTS VAT WATT APT AAMT U-F, VET &, 2oRL/TANS LB, Veh LIB 

399 399 11/292 9/292,11/292 401,402 

400 399 11/292 9/292,11,292 401,402 

406 402,405 1/406,407 401 408 

409 410,415 11/292 407 11/292,415 

410 411 409 1/402,408 415 

412 53 415 411 413 

2/402 53 402,1/402 404 411 

407 406,408 11/292 11/292,1/406 409 

16/292 7/292 6/292,413 413 346               

By order and in the name of the Governor of Maharashtra, 

S. B. TUMBARE, 
Deputy Secretary to Government. 
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